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CALLING ATIENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENTMENT AMONG HAND=

LOOM AND POWERLOOM WEAVERS IN UTTAR

PRADESH ON ACCOUNT OF HIGH YARN
PRICE

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur): Sir, I call the attention of
the Minister of Foreign Trade to the follow-
ing matter of urgent public importance and 1
request that he may make a s<tatement
thereon:

Thereported discontentment among
handloom and powerloom weavers
in Uttar Pradesh on account of high
yarn price, noa-availability of finan-
cial assistance from nationalised
banks and non-disposal of accumulated
stock,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI A. C. GEORGE): Mr, Speaker, Sir,
As a result of the short crop of indigenous
cotton amountingto 53 lakh bales only in
1970-71. there was an acute shortage of cotton
and abnormal rise in its prices. Conse-
quently, the prices of cotton yarn increased
during this period. The annual production of
both cloth and varn in 1970-71 were the lowest
in 20 years. As handloom, powerloom and
hosiery units found it difficylt tu obtain
supplies of cotton yarn at reasonable prices,
a Yarn Pool Scheme was introduced in
February, 1971, to alleviateto some extent the
shortage of yarn felt by these sectors. The
prices at which participating mills were required
to sell yarn were the average of the
prices of  particular counts attained
during October, November and December,
1970. The responsibility for distribution of
the yarn allocated under the Scheme rested
with the State Governments, The scheme
has bsen extended rocently to cover the
quarter March-May, 1972, Allocations for
this quarter will be finalised shortly.
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The Textile Commissioner has allotted
1433 bales of hank yarn (for handiooms)
and 4650 cases of cone yarn (for powerlooms)
to U. P. for the period from October, 1971,
to February, 1972, under the Yam Pool
Scheme. This allocation is equivalent to
907, of the Statc Government's demgnd for
hank yarn and 86% of the demand for cone
yarn, The above percentages were the
highest for U. P, among all States. U. P.
has accordingly been given a special treat-
ment  during October-December, 1971,
Allocations for March-May, 1972, are still
to be made. Discussions with represerita-
tives of the Government of U, P. are being
arranged. before finalising the allocation for
this quarter,

Of late there has been some difficulty
the regular supply of staple fibre yara to
the weaving unmits and the prices in the
market rosc considerably. This has been
mainly due to the strike, for ncarly 2}
months, in the pulp factory of M/s. Gwalior
Rayons who arc the main supplicrs of staple
fibre. However, as a result of the efforts
made by the Textile Commissioner, the Man-
made Fibre Spinners Association, represent-
ing the milis in Northern India, have entered
into an agreement with the weavers asso-
ciations to supply 509, of their production
at agreed prices. Under this arrangement,
the Spinnets  Associa'ton has placed at
the disposal of the U.P. State Textile Corpo-
ration 3,500 bales per month of staple fibre
yarn for distribution to weavers in U.P.
The U.P. State  Textile Corporation
has already arranged tolife the yarn alloticd
to them in the month of February, 1972,
The Association hasissued instructions to the
mills regarding similar supplies during March,
1972. Thesesupphes are in addition to those
being made by the millsthroughthe normal
trade chanvels at market prices. ‘The
guantity of 3 500 bale< has beer artived a*  on
the bams of 50% of the supplies notmally
made to the weavers in U.P. by the mills,
The U.P Government have stated that their
requirements are about 11,000 bales per
month. The question of assessing their exact
requirements and ananging additional aup-
plies is being considered, in consultation with
the State CGovernment and the Spinmers
Asspciation.

As regard sanction of institutional finance
for the development of the handloom indus-
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try, a scheme under which the Reserve Bank
of India grants working capital finance to
weavers' co-operatives, through the Co-
operative Banks, is aheady in force. A
Committee consisting of the represontatives
of the Reserve Bank of India, the State Bank
of India and the Sccretary, All India
Handioom Board, has also been formed to
examine the matter and report as to how
working capital finance could be provided
to weavers’ coop2ratives through State
Bank of India, etc. Further action inthe
matter will be taken after the Committee
has submitted its Report.

With the casmg of the cotton supply
position, the prices of cotton yarn are likely
to come down m the next 2 or 3 months,
{t is hoped that with the Gwalior Rayons
cotmng into full production, the supply of
staple fibre yarn would also mprove. The
difficulties of the handloom and powetloom
weavers in obtammng their raw muterial
requirements  will, therefore, be shorthved.
The situation 15, however, being closcly
watched and an officst of the Textle Com-
mussioner  has been specially deputed  to
estabhish liaison with the State Government
and the Weavers.

6. We have been informed that the U.P.
Government  have announced the following
two major decisions concerming the hand-
loom industry: -

() To appomnt an knquiry C ommission
to look mto th: problems of the
handloom industry; and

(i) To set up a Handloom Fmancing
and Marketing Corporation.

Woe are further informed that the hunger-
strike of the weavers has ended after the
announcement by the U, P. Government.
I may assure the House that the Central
Guvernment will render all possible assis-
tance to the State Government in resolving
the problems of tho weavers.
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SHRI A. C. GEORGE; Thehon. Mem-
ber has describedin detail the pitiable situa-
tion of the weavers m U.P. I am not going
to dwpute his figures, nor am 1 going to
quatrel over some differences this way or that
way. The basic truth is that the weavers’
phght 18 not onviable They are having
difficulties. The yarn prices had been
going up and the price of ther production
js not going up appreciably in comparison
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with that. But I may submut that many of
the difficulties rassed bythe hon. Member
are to be solved at the State level,

During the Fourth Plan period, while
{inalising the allocations, we ate not gomng
into details regarding the different projects.
It 15 for the State Governmentto do that.
The Central Government will be giving block
grants or aid or loans, It is for the State
Government to allocate money out of these
block giants for different schemes and
priorties according to priorities.  Many
of the problems raised by the hon. Member
cwn be srlved by the State Government
by their paymng more attention to the actual
problems of the weavers.,

As 1 have said, the problem arose because
of the poot ciop of cotten last year, We
had only $3 lakhs bales and naturally, the
yarn prices went un. We noeded at least
990 mlion k g, of yirn production, but our
producion was only 835 millon kg
So, there was naturally a shortfall of 35
nulhon k g This was reflected in the market
prices, and the yarn prices went up  We are
taking all mecasures to bring it down, and
those dare the m:asures which I have given
in v detailed statement. T hope that the
hon Member 15 comvinced that the Govern-
ment of India are taking all measures within
their purvicw  The hon. Member  has point-
g out certamn  figures prevailmg in 1951
anl subsequently. T have got figures to
show that iccently, at least, duung the past
three or four months, 1eflccting the fall 1n
prices of cotton, the yarn prices are also
going down, 1 may again assure the hon.
Membe:  that we are taking all mcasures
that are within the purview of the Govern-
ment of India.

Bl wd &) waw @A a7 § fe o
o afes ® swaT T qEafe A
wz & awA ® A e welt T N
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SHRI A. C. GEORGE : Itis not true that
the Government of India were indifferent to
the problems of the weavers. I explained
in my statement that as early as Feb. 1971
when there were signs of yarn prices going
up, we introduced 2 yarn pool scheme and
it was through the schemec that we were

operating allotments,

The hon. member was suggesting that
there is a lot of exploitation going on bet-
ween the supplier and the consumer. It
is precisely to avoid this that we made
the allotment to the UP State Textile
Corporation. When the aliotment is through
the Corporation which is a public sector
enterprise, naturally we thought that it would
be operated bhetter. So there is no question
of exploitation taking place in that sector.
The allotment is made to the Corporation
itseif.

As for handloom export, we have been
making all possible efforts to boost it. It
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is quite visible by our recent aftainment
also. Last year our handioom export was
only Rs. 13  crores. This year, though
we had targeted for Rs. 15 crores, 1 am
happy to inform the House that our export
is going to beyond it and will reach
Rs. 15.7 crotes.
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graar W g T AR fEw
T qraww & fau T8 w9d fou
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SHRI A. C GI'ORGE Su, the hon.
Member has pointed out that a Minister in
the U P. Government has passed on the buck
to the Central Government. I do not pro-
pose to pass the same buck back to the
Uttar Pradesh QGovernment Whatcver 1s
the Government of India’s responuibility,
we are prepared to take 1t. I was only
pownting out that with the recent changes 1n
the aliocation of finances nocessary for different
development progects, block grents and loans
are given, and 1t 1s for the State Govern-
ment to decide the prionties and allocate the
maximum to whichever field it 15 necessary,
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[Shri A. C, George]

There are certain points at which the
Government of India is helpless. For
example, regarding co-operatives, I do
concede that there are somes malpractices
going on in the co-operatives, but it may be
moro withia the purview of the State Govern-~
ment to prevent these, and we, on the side
of the Government of India are prepared
to co-operate with it. Beyond that, such
malpractices cannot bc stopped by the
Government of India alone.

Regarding the allotment of 11,000 bales,
it is true that the U.P. Government was
the opinion that they needed 11,000 bales,
but on a study made by the Textile Com-
missioner, it was found that it can reason-
ably be met with 7,000 bales. Out of 7,000
balcs, more than fifly per cent were carmarked
and allotted. It is not thatthis Ministry
alone is doing this; the ncrmal trade channels
are also there. Beyond that the allotment
to the U.P. State Textile Corporation is made.
The hon. Member says about certain reser-
vations being made for the handloom pro-
duction. Even now we have got certain
reservations for handiooms and powerlooms.

SHRI S.M. BANERJEE (Kanpur): I
think the hon. Minister is aware that on
22n0d March, 1972 nearly 50,000 handloom
weavers from all over UP. held a big
demonstration before the Council House in
Lucknow. Thewr demand was supported
not only by us but also by MLAs and MPs
of the ruling Congress and other parties.
It has been statcd in the statement:

“We have been informed that the
U. P. Government have announced
the following two major decisions
concerning the handloom industry:
(1) to appoint an Enquiry Commis-
ssion to look into the problems of
the handioom industry and (ii) to
sct up a bhandloom financing and
marketing corporation.”

When such things are done, we feel that
the Government is trying to solve the
problem by appointing a commission,
The problem is acute. The weavers of
the country, especially in the castern districts
of U.P. wherc the industry was thriving as
a cottage industry are fighting for their
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existence. Again, in the matter of granting
loans, they say:

“As regrauis sanction of institutional
finance for the development of the
handloom industry, a scheme under
which the Reserve Bank of India
grants working capital to weavers’
co-operatives, through the co-opera-
tive banks, is alrcady in force, A
committee consisting of the represen-
tatives of the Reserve Bank of India,
the State Bank of India and the-
Sccretary, All India  Handloom
Board, has also been formed to
examinc the matter and report as
to how working capital finance
could be providsd to weavers' co-
operatives through Stale Bank of
India, etc. Further action in the
matter will be taken after the Com-
mittec has submitted its Report.”

The main problem is how to get yarn.
About a lakh of weavers arc there and they
arc sandwiched in between these commitices.
Is it a fact that a present fifty per
cent of the yarn is being  distri-
buted by the U. P. Taxtile Corporation at
Rs. 52, 1 speak subject to correction.
Fifty per cent is being sold inthe open
market and it has been given to big sharks
to sellat a price of Rs. 76/-. Why is it
s0? Why cannot the Government take
action to sce that the Textile Corporation
or the Central level or the State level distri-
buted it at a reasonable price or why cannot
the price be fised in  consultation with the
handloom weavers' co-operatives ? The
U. P. Government estimted the requirements
to be 11,000 bales but the hon. Minister thinks
itto beinflated and he thinks that the Centre's
estimate is 7,000 bales. He says that 50
per cent of it had aiready been given. Is
he aware that unless somothing is done imme-
diately to give relief to the weavers this indus-
try is not going tothrive but is going to die?
If thisindustry dies, the eastern districts of
U. P. will be facing a serious unemployment
problem, and there is already unemploy-
ment problem, in the  State, 8o,
what are the immediate steps taken by the
Government, andwould they Jike to meet
a delegation of the weavers who met the hon.
Minister of Finance in Lucknow at the earliest
opportunity fo discuss this problem and
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appoint & committes with their represen-
tatives? Itis no useappointing a Committee
or Commission without consulting their
represontatives or including their represen-
tatives. The Secretary of the Handloom
Board is there, but he is not a representative
of the weavers, Would I like to know
what short-term and long term measures
Government  propose to take to check the
situation, and whether they are going
to invite a delegation of the
weavers and discuss the entire matter with
them before they take final action. In case
thisisnotdone,I am afraidthey havedecided
to take action by the 15th April. As their
entire existence is thrcatened, they have
decided to do or die, and naturally it they
launch a- struggle, it would not be in the
interests of the State itself. So, to avert
unrest among the weavers, to aveit their
taking drastic action, may 1 know whether
the Government is prepared to mect them
and discuss the entire matter with them at the
earliest opportunity ?

SHRI A. C. GEORGE : This subject was
raised becausc there was a higher level of
prices prevailing for the yarns. In this
context, the hon. Members may kindly
recollect that two days back we had a discus-
sion regarding the cotton prices going
down. It is quito natural that the price of
cotton going down will have its reflection
on the yarn prices also, and is visible from
the figures. The prices are going down for
yarn also, This whole proeblem arose, as
I explained in the beginning, because last
year we had a short crop, and the
encouraging signs of the bigger crop this
year are quite evidentin the prices of yarn
going down. Even then, as soon as signs
of higher prices were visible lagt year, we
took prompt measures,

A point was raised about the allocation,
it was simply because we found that the
demand was slightly inflated, we thought of
going into the actuals, and it was found that
wo could have realistic estimates. Even in
that case, the maximum allotment was made
to the UP. Textife Corporation. And
now, since the yaen price is going down,
1 do not think that there is an alarming
situation prevailing. But I do agree with the
Member that the plight of the weaversis a
problem which has to belooked into from a
larger angle. From the side of the Govern-
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ment of India we are trying to give all possible
financial help as well as marketing facilities.
As T explained in the beginning, the export
of handloom is going up at least by 20 per
cent, and we are giving further incentives in
all possible ways. As I cxplained in the
beginning, the Committee which is going
into the financial aspect of thisis expected
to submit its report by May, 1972. By that
time we will be able to give the necessary
financial assistance to the weavers from all
possible angles.

SHRI S. M. BANERJEE : Hc has not
answered my question whetherit is a fact
that the 50 per cent given to the open masket
is sold at & much higher rate, and whether
they would meet a delegation of the
weavers to discuss the matter cxhaustively,
so that troublc may be averted.

SHRI A.C. GEORGE: In such cases,
we  welcome suggestions from anybody,
from all representatives who are concerned
with this particular thing.

sft wreE¥ A sew  wEew,
# g § B oww oo dwe fawr
9T 9N faa @ & A H w7 wifw
I ® AT S A WS §
7g farer  sEdwStAw 1
(m) R

SHRI S. M. BANERIJEE : Unless this is
immediatcly attended to, it will affect half
of the State,

12.35 hrs.

PAPERS LAID ON THE TABLE

REVIEW OF THE WORKING OF THE NATIONAL
PROJECTS CONSTRUCFION CORPORATION

THE MINISTER: OF IRRIGATION
AND POWER (DR. K. L. RAO): I beg
to lay on the Table a copy cach of the
following paper. (Hindi and English versions)
under sub-section (1) of scction 19A of the
Companies Act, 1956:

(1) Review by the Government on the
working of the National
Comstruction Corporation Limited,
New Delhi, for the year 1970-71,



